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withdraw his case. 

2. In view of submission of learned counsel for the applicant, T.A. 

is dismissed as withdrawn.
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........................Applicant
Ankesh Chandel) 

Versus 
 

State of Jammu & Kashmir, through Principal Secretary,
Department, Civil Sectt., Jammu. 

Development Commissioner, Power, J&K Government, Jammu.
Chief Engineer, M & R E Wing, Jammu. 
Rakesh Bakshi, Son of Pran Nath Bakshi, R/o House No.218, Bharat 
Nagar, Rehari Colony, Jammu.  

...................Respondents
Amit Gupta) 

O R D E R  
[O R A L] 

Delivered by Hon’ble Mr. Anand Mathur, Member (A

Learned counsel for applicants submits that he wants to 

 

In view of submission of learned counsel for the applicant, T.A. 

is dismissed as withdrawn. No costs. 
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